
 

Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 1991/2020 
M.A. No. 2563/2020 

 
This the 08th day of December, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 
Hon’ble Mr. A. K. Bishnoi, Member (A) 

 

1. Kapoor Singh, Aged 68 years, Group ‘C’, 

 S/o Sh. Raghu Nath,  

 Retired as Postman while working  

 Under Chief Post Master, Ashok Vihar,  

 Delhi,  

 R/o 305, Vill.& PO Mukhrvelpur, Delhi-36 

 

2. Raj Kumar, Aged 66 years, Group ‘C’, 

 S/o Sh. Bhim Singh,  

 Retired as Postman while working  

 Under Chief Post Master, Ashok Vihar,  

 Delhi,  

 R/o Vill. & PO BindhRolli, Distt.  

Sonepat (Har.) 

 

  3. Raghubir Singh, Aged 62 years, Group ‘C’, 

   S/o Sh. Jage Ram,  

 Retired as Postman while working  

 Under Chief Post Master, Ashok Vihar,  

 Delhi,  

 R/o Vill.& PO Ranohola, Delhi-36 
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 4. Ramesh Chand Vashisht, Aged 63, Group ‘C’,  

 S/o late Sh. Bhim Singh Vashisht,  

Retired as Postman from SSPO,  

North Division, Delhi,  

R/o 305, Vill.& PO Prahladpur Bangar,  

Delhi-110012 

 

 5. Prem Prakash, Aged 64 years, Group ‘C’,  

   S/o Sh. Tek Chand,  

Retired as Postman from SSPO  

West Division, New Delhi,  

R/o RZ-149, Roshan Garden, Najafgarh,  

New Delhi. 

        …Applicants 

 

(By Advocate: Sh. Yogesh Sharma ) 

  

VERSUS  
 

 
 

 

 

 
1. Union of India through the Secretary,  

Ministry of Communication,  
Department of Post,  
Dak Bhawan, New Delhi 

 
2. The Chief Post Master,  

Delhi Circle, Ashok Vihar,  
Delhi-52 

 
3. The Superintendent of Post Offices,  

Delhi North Division, Delhi-54 
                       ...Respondents 
 

 
(By Advocate: Sh. K.M. Singh with Ms. Neetu Mishra ) 
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ORDER (Oral) 

 
Justice L. Narasimha Reddy:- 
 
 After arguing the OA for some time, learned counsel 

for the applicants sought permission of the Tribunal to 

withdraw the OA with liberty to file a fresh OA. 

2. Permission is accorded with liberty to file a fresh OA 

on the same cause of action.  The OA is dismissed as 

withdrawn.   

Pending MAs, if any, shall also stand disposed of.  

 There shall be no order as to costs. 

 

    
 

(A.K. Bishnoi)    (Justice L. Narasimha Reddy)  
   Member (A)               Chairman 
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